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CHAPTER VIII. 

Nattture of assent. 
114. Conditional assent. 

,.115. Assent of executor to his own legacy. 
lmplied assent. 

116. Effect of cxecutor's.assent. 
117. Executor wheu to deliver legacies. 
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CHAPTER,  IX. 

































57. When the application is made to the Judge ~ i s ~ o s a l  of 
o f  a District in which the deceased had no fixed abode ~ ~ $ ~ ~ ~ o "  

moveable, of the deceased througl~out the Province in of 
which the same is granted, and shall be:conclusive as to .tration. 

' 

the representative title against all debtors' of the de- . . 
ceased, and all persons holding. property which belongs , . .  . 

to him, and shall afford full. indemnity to all debtors 

























deceased. 

103. Wages due for services rendered to the de- wages for 
ceased within three months next preceding his death z;f:& to be 
by any labourer, artizan or domestic servant are next next paid, 

to be paid, and then the other debts of the deceased ;;je:Ygts. 
according to tlieir respective priorities (if any). 

104. Save as aforesaid, ..no creditor is to have a Saveeg I 
right of priority over another. aforesaid, all 




























